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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BE NOH

Betwesn :-
K.R.Rajasekharan Nair-

9.
be

g.

Counsel for the Applicant

Counsel for ths Respondents : Snri V.Bhimanna,SC for

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI £8.5.JA1 PARAMESHWAR : MEMBER (3)

"

AT HYDERABAD

. — - D g S WS A U D S G S S W a EP

‘o Appllcant
And
The Union of India, rep. by _
General fManager, SC Rlys, Sec'bad.

The Chief Parsonnel Officer,
SC Riys, Sec’bad.

The Oy.Chief Mechanical Engineer,
Carriage Repair Shop, SC Rlys,
Tirupathi.

The Workshop Personnel Gfficer,
Carriage Repair Shop, SC Rlys,
Tirupathi.

J.Murali
B.Rharibabu
K.KXodandarama Naidu

B.Srinivasulu Naidu
.+« Respondents

..

Shri S.Ramakrishna Rao

(Brder per Hon'ble Shri R.Rengarajan, Member (A)

'/ » e 2\

R lys




" status guo as per seniority list dt.29-1-34,

(Order per Hon'ole Shri R.Rangarajan, Member (A) ).

Heard 5ri 3.Ramakrishna Rac, counsel for the appl]
Sri V.B8himanna, standing counsel for the.respondents.

served on private respondents Nos.5 to 8, they were callsg

2.
in Carriage Repair Shop, 'irupathi. A seniority list was
mamorandum dt . 18~3=386 {Annexure-IU page-38 to the 0OA) by (
Repair Shap, Tirupathi., The applicant is aggrisved by thi
list,
uithdrauing the rsvised seniority list mentioned above ang
That represe

was disposed of by the impugned order Na.TA/P-512/art/lMsch

It is stated in the rsply

o~

.X\r,‘-"\‘
seniority list was dess in accordance with the judgement ¢

(Annexure=~I page~-13 to the UA).

Tribunal in 0A 219/92 and hence there is no need to revi s

impugned séniurity list dt.&???@ffggﬁ.

3. This DA is filed to set aside the seniority list
ART/VOL.IV dt.18-3=36 (Annexure-IV page-38 to the OA) and
sequential dirsction to the respondents toc prepare a senig
as per extant rules following the mandatory provisions of
Ehapter III of IREM Vol.]l and alss 2 further direction to

respondents to follow ths seniority list dt.29=-01-1994 for

tion until the new seniority list is finalised,
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cant and

Thpugh notice

| absent.

The applicant in this 0A opted to the Artisan catggory

issued by
larriage

bt seniority

Hence he submitted his rspresentation dt.22.4.96 i rsgard to

maintain
ntation

 dt .25-5-96
that the

f this

the

o0.TR/P.612/
for a con-
rity list
éara-BUZ,
the

promo=-
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The prayer and contentions in this OA are similat

(o

to the

prayer and contentions raised in OA 624/96 which was disgposad of on

21-8~

and the follouing direction is issued :-

5.

of a

af.

(B.S.JAI-PARTNE SHWAR)

avl/

1998, Hence the same direction i§, followed in tnis

Yo
e

Respondent No.4 should fix up a meeting with
tha applicant on a mutually agrgable dete to

gxamine the issue as indicated in the judgement

......

in 0OA 624/86 sznd prepareééﬁﬁaﬁqltagggding the
views of bothé@iﬁ?@;HIFthérévéfé;ao-difference
of opinion, the same shall be recorded. If
there is differance of opiniocns/visws then that
note shouid be put up to Respondent No.2 for
deciding the issue on the basis of the existing
rulas and ike as per the directions of this
Tribunal given in earlier judgement’ which has
been indicated concisely in the judgement in

0A 624/96.
regpondent No,4 to call Respondents 5 to 8 also,

In case it is.found necessary for

he may issue notice to thsm also to attend the

meeting.
Time for compliance is twoc momths from ths date

With the above direction, the

/\w/f

copy of thig order.

No costse

(R .RANGAR AJAN)
zamber (3) Membsr (A)
mﬁ'}
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Lictated in

Open Court,

UA also

of receipt

0A is disposed
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04, 1369/96

Capy toi-
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'Th@-my.thimf Mschanical Englnser, Carriags Renair Shoj

One copy to D.R.(A), CAT., Hyd.

The Chisf Persannsl OPficer, Seuth Central Railuays,
Tirupathi,.

Tha uarkéﬁap Persennel Officer, Carriags Repair Shep,
Tirupathi,. ‘

One capy ta Nr,S,Qamakrishna Rae, Advecate, CAT., Hyd)

Ona cepy te Mr. V.Bhimanna, SC. Per Rlys, CRT., Hyda

Ona duplicate cofy.

,f: Tha Be#neral Msnagsr, Ssuth Central Rail@ay,'ﬁmcunﬂsratadq,  -

bacunderabad.

. SC R1lys,

SC Rlys,
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II COURT
TYEED BY CHEILKED 3Y
CoMPAnED BY , APPRIVED BY”

IN THE CEHTR 1L ADMIMISTRATIVE TR SUNAL

HYCERAGRD JENCH HYDEZRA BAD

-

THE HOW'ZLE SHRO RLRANCAAAIAN : M(A)

AND

THE HGN'OLE SHRI B.S.JA1 PARAMESH-AR .
. M{3)

DATED : 9(? \/%(QJ '

SRR/ JUDGHMENT

e /RAe TR

ADMITTCED AWD 1HTEIfi DIRZCTIONS.

I55UED

ALLIYED

- DISPUSZD OF WITH PIRECTIONS
DISMIS5ED |
DISMISSID AS U ITHORAWN

DISMISSED FoR DEFAULT

CODERED/ACIECTED

NG ORDER AS T GOSTS

T
Tribunal

YLKR
3 smafAs

inistrative
Central Administret
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